ACT No. 11! ow 1858,
[ S S
" PassEp BY THE LucISLATIVE (JOUNCIL OF JNDIA.

{ Received the assent of the Governor General on the 23rd Januury 1858.)

. g‘}l( R N o s ,
AN Aot to amend the Law velating to the arrest and deiention of Stule
Prisoners.

Waereas doubts have been entertained whether State Prisoners confined
under Regulation I1. 1819 of the Madras Code, or Regu-
lation XXV. 1827 of the Bombay Code, can be lawfully
detained in any fortress, jail, or other place within the local limits of the
jurisdiction of the Supreme Courts of Judicature at Madras and Bombay
respectively ; and it is expedient that such doubts be removed, and that the
powers of the said Regulations and of Regulation ITI. 1818 of the Bengal
Code be extended ; It is enacted as follows :—

Preamble.

I. So much of Clause 1 Section I of Regulation XXV. 1827 of

Pars of Regul.a,tiOH the Bombay Code as provides—that, with reference to

%;Xxx;ay DSl ;’ip;]je the individual, the apprehension and confinement therein

ed. referred to shall not be in breach of British Law—is re-

pealecl;, except so far as the said provision applies to Huropean British
Subjects. : :

IT1. The provisions of Regulation TIL 1818 of the Bengal Code,
abi : g Tady -
Regulations  velat- vRegulatlon'H. 1819 of the Madras Code, Vand Regu
ing to the arrest and Jatiop XXV, 1897 of the Bombay Code as altered by
~confinement of State . ) .
- Prisoners in the three Section I of this Act, relating to the arrest and confine-
Presidencies, to  be in o i . .
foree within Supreme Ment of persons as Btate Prisoners, shall be in force
Court jurisdiction. within the local limits of the jurisdiction of the Supreme
Courts of Judieature at Caleutta, Madras, and Bombay respectively.

I All
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LIf. All powers for the better custody of State Prisoners which by
Powers for t?eobct— virtue of Act' XXXIV of 1850 are vested in the Go-
ter custody of State . .
Prisoners, vested by vernor Gemneralin Council, shall be possessed and may
Act XXXIV of 1850 in . T a . < . - cos
ihe Governor Gemeral he exercised by the Governor in Council of Fort St.
in Council, may be ex- . ; Lo : £ D e
evcised by the Go- George and the Governor in Council of Bombay re-

vernors 1 Council of A £ the be - i Qs . .
_ : ctlv or the better cusfody of State Pri; ar-
Fort. 5. Goorgs and D€ tively y State soners ar

Jombay respectively.  rested within their respective Presidencies.

[N

V. Axiy persop arrested as a State Prisoner before. the passing of this

: Act or now confined as a State Prisoner by the order or

f(ffriﬁthpg§1ng“‘§§°tﬁig under the warrant of the Governor General in Council, or

Act legalized. of the Governor in Council of fort St. George, or of the

Governor in Council of Bombay respectively, shall be
deemed to have been lawfully arrested and to be lawfully confined.

V. The Governor General in Council may order the removal of any

State Prisoner, confined under the provisiomns of any of

Removal of State

Prisoners from one

place of confinement, to
another.

the said Regulations as amended and extended by this
Act, from any fortress, jail, or place in which he may be
confined within either of the said Presidencies, to any
other fortress, jail, or place of confinement within the territories in the
possession and under the Government of the Bast India Company.



